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Mr. Chairman : Ishall now put all the
cut motions to the vote of the House.

All the cut motions were put and negatived .
Mr, Chairman : The question is :

“That the respective sums not ex-
ceeding the amounts shown in the
fourth column of the order paper,
be granted to the FPresident, to
complete  the sums necessary to
defray the charges that will come in
course of payment during the year
ending the 31st day of March, 1971,
in respect of the heads of demands
entered in the second column thereof
against Demands Nos. 34 to 36 and
117 relating to the Ministry of
Foreign Trade.”

The molion was adopled .

(The motions for Demands for Grants
which were adopted by the Loksabha ure
reproduced below—Ed.)

DemanD No. 34—MINISTRY OF
ForeiGN TRADE

“That a sum not exceeding Rs.44,17,000
be granted to the President (o  complele
the sum necssary o défray the charges
which will come in course of payment during
the year ending the 31st day of March, 1971
in respect of ‘Ministry of Foreign Trade’.”

DemaND No. 35—ForeiGN TRADE

“That a sum not exceeding Rs.70,65,55,
000 be granted to the President 10
the sum necessary 1o defray the charges
which will come in coure of payment during
the year ending the 31st day of March, 1971
in respect of ‘Foeign Trade.”.

DemanD No. 36—RENEUE EXPENDITURE
oF THE MiNisTRY oF FORRIGN TRADE

“That a sum not exceeding Rs. 6,39,
70,000 be granted to the President (o com.
plete the  sum  pecessary o defray  the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1971 in respect of ‘Other Revenue
Expenditure of the Ministry of Foreign
Trade." *

Ls 18

Demanp No. 117—CapPiTaL OUTLAY OF
THE MINISTRY OF FOREIGN TRADE

“That a sum not exceeding Re.21,97,000
be granted to the President to compelste
the  sum mecessary to  defray the charges
which will come in course of payment during
the year ending the 31st day of March, 1971
in respect of ‘Capital Outlay of the Ministry
of Foreign Trade’.”

16 hrs.

MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS

Mr. Chairman : The House will now
take up discussion and voting on Demand
Nos, 74 to 76 and 128 relating to the Minis~
try of Petroleum and Chemicals and Mines
and Metals for which five hours have been
allotted.

Hon. Members present in the House
who are desirous of moving their cut motions
may send slips to the Table within 15 min-
utes indicating the serial numbers of the cut
motions they would like to move.

DeMaND No, 74—MINISTRY OF
PETROLEUM AND CHEMICAL
AND MINES AND METALS

Mr, Chairman : Mation moved :

“That a sum not exceeding Rs.44,
38 ,000 be granted to the President
complate the  sum.  mecessary
‘0 defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1971, in respect of ‘Ministry
of Petrol and Chemicals and
Mines and Metals.' "

Demanp No. 75—GEOLIGICAL SURVEY
Mr, Chairman : Motion moved :

“That a sum not exceeding Rs.9,37,
58,000 be granted to the President
1o complete the smm mecisiary
to difray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1971, in respect of ‘Geolo.
gical Survey', *
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DeMAND No. 76—OTHer Revenue Ex-
PENDITURR OF THE MINISTRY OF
PeETROLEUM AND CHEMICALS
AND MINES AND METALS

Mr. Chairman : Motion moved :

“That a sum not exceeding Rs.14,23,
91,000 be granted to the President
o complele  the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 315t day of March,
1971, in respect of ‘Other Revenue
Expenditure of the Ministry of Pet-
rol and Chemicals and Mines
and Metals’.””

Demanp No. 128—CapITAL OUTLAY OF THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS

Mr, Chairman : Motion moved :

“That a sum not exceeding Rs.B7,
99,93,000 be granted to the President
o complele the  sum  necessary
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1971, in respect of ‘Capital
Outlay of the Ministry of Petro-
leum and Chemicals and Mines and
Metals."

Hon, Members may now move their
cut motions’,

Bhri P. G, Sen (Purnes) : I beg to
move :

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mihes and Metals be
teduced by Rs.100."”

[Failure to provide kerosene pumps for
proper and easy availability to the
villagers who otherwise get kerosene
at petrol prices. (4)]

Shri P, Viswambharan (Trivandrum) ;
Ibeg tomove :

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs. 100.”
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[Failure to put a stop 10 the ocoTup-
tion, nepotism and favouritism that
are Tampant in the Fertilisers and
Chemicals Tr are Limited. (5)]

“That the demand under the head
Ministry of Petroleum and Chemi-
cals and Mines and Metals be re-
duced by Rs.100.”

[Failure of the F. A, C. T. to produce
fertilisers to its installed capacity.

(6)):

“That the demand wunder the head
Ministry of Petroleum and Chemi-
cals snd Mines and Metals be re-
duced by Rs,100.”

[Failure to prevent excessive snd waste-
ful expenditure in FACT (7)).

“That the demand under the head
Ministry of Petroleum and Che-
miceals and Mines and Metals be
reduced by Rs.100.”

[Need to set up an independent and
impartial machinery on the lines of
the Public Service Commission to
select p for appoi t in
the services of public sector under-
takings under the Ministry of Pet-
roleum and Chemicals and Mines
and Metals. (8)].

“That the demand under the head
Ministry of Petroleum and Chemicals
and Mines and Metals be reduced
by Rs.100.”

|Failure of the Government to make
India self-sufficient in fenilisers.
[C)1R

Shri Yasbpal Singh (Dehra Dun) :
T beg to move :

“That the demand under the head
Ministry of Petroleum and Chemi-
cals and Mines arid Metals be re-
duced by Rs100.”

[Working of the Geological Survey of
India and equipping the said or-
ganigation with seroplanes for ‘éur-
vey work, (10)].



“That the demand under the head
Ministry of Pettoleum and Chemicals
and Mines and Metals be reduced
by Rs. 100.”

[Need to adopt policy by the Indian
Oil Corporation to. make allotment
of petrol pumps and oil depots to
unemployed engineers. (11)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”

[Need to direct the Indian Drugs and
Pharmaceuticals Ltd., to go in for
indigenous materials in preparation
of drugs. (12)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines And Metals be
reduced by Rs.100 ™,

[Malpractices indulged in by coal
miners in supplying low grade coal
to railways and steel plants. (13)].

“That the demand under the head
Ministry of Petrol and Chemical
and Mines and Metals be reduced
by Rs.100.”

[Need to conserve the gas which is
being burnt in the Ankleshwar area
in the absence of Cylinders. (14)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”

[MNeed to reduce the prices of drugs
generally and further substituting
the imported ones by indigenous
ones. (15)].

“That the demand under the head
Ministry of Petroleum and Che-
micals: and Mines and Metals be
reduced by Rs.100.”

[Desirability of accelerating the oil
ddilling operations in the Doon
valley of Uttar Pradesh. (16).]

“That the demand under the head
Ministry of Petrojeum and Chemical
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and Mines and Metals be reduced
by Rs.100.” :

[Need for reducing the price of kerosene
oil.  (17)].

Shri Yashwant Singh Eushwah (BLind):
I beg to move:

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100."

[Delay to start production in Korba
Fertilizer Factory (18)].

“That the demand under the heed
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100."

[Failure to reduce the prices of fertili-
zers. (19)].

“That the demand under the head
Ministry of Petroleum and Chemic-
cals and Mines and Metals be re-
duced by Rs.100.”

[Failure to meet the requirements
of fertilizers within the 'country,
(20)].

Shri Ganesh Ghosh (Calcutta South) :
Ibeg to move :

“That the dcmand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be re-
duced to Re.1.”

[Failure to take over all foreign oil
" compenjes. (21)].

“That the demand under the head
Ministry of Petroleum and Chemicals
and Mines and Metals be reduced

to Re.1.”

{Failure to compel foreign oil com-
panies working in Indis to handle
cheap Soviet crude oil and other
petroleum products. (22)].

“That the demand under the l?ead
Ministry of Petroleum and Ch al
and Mines and _M_eub be reduced
o Re.l.” .




[Failure to change the refinery agree-
ments between the Government of
India and foreign oil companies into
ordinary licensing agreements.

@]

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced to Re.1 .”

[Failure to compel foreign oil compa-
panies to substantially reduce the
prices of crude oil and petroleum
products to internationally available

rates.  (24)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be ree
duced to Re.1.”

[Grant of licence to the Birlas for a
fertilizer plant in Goa. (25)].

“That the demand under the head
Ministry of Petroleum e¢nd Che-
micals and Mines snd Metals be
reduced to Re.1.”

[Failure to reduce the price of fertili-
zers. (26)].

“That the demand under the hesd
Ministry of Petroleum and Che-
micals and Mines znd Metals be
reduced to Re.1.”

[Failure to set up more fertilizer fac-
tories in the Public Sector. (27)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced to Re.1.”

[Failure to reduce the price of kero-
sene. (28)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced to Re. 1.”

[Failure to check corruption by top
officials. (29).]

“That the demand undefr the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced to Re.1.”

.[Partisanship
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[Failure to abolish contract labour in

the Mines particularly in the Go- -

vernment owned mines. (30)].

‘“That the demand under the head
. Ministry of Petroleum and Che-
thicals and Mipes and Metals be
reduced to Re.1.”

[Failure to nationalise all the coal
mines or at least to take over their
management by the Government.

@n)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced to Re.1.”

[Failure to stop large scale retrench-
ment of the drilling personnel of the
coal mines. (32)].

“That the demand under the head
Minstry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”

of the ment of
the Calcutta Branch of the Indian
Oil Corporation in the dispute be-
tween two rival employees unions.

@3)].

“That the demand under the head
Ministry of Petroleum and Che-
micals end Mines and Metals be
reduced ty Rs.100.”

[Suspension of 6 leaders of the Indian
Oil Workers’ Union by the manage-
ment of the Calcutta Branch of the
I. O. C. at the dictation of a rival
employees’ union. (34)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”

[Failure to check the vindictive atti-
tude and actions of the officials of
the Canning Oil Project against the
local employees. (35)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines .and Metals be
reduced by Rs.100.”

-~
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[Transfer of Union leaders from the
Calcutta office of the Canning Oil
Project to Assam as retaliatory mea-
sures while recruiting new emplo-
yees for the same posts. (36)].

Shri Om Prakash Tyagi (Moradabad):
Ibeg to move :

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”

[Failure to make proper use of large
variety of herbs available in India.

“n].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”

[Failure to make the country self-
reliant in chemical technology.

“48)).

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”

[Failure to run chemical plants on
profit. (49)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”

[Failure to provide safeguards to small
coal mines. (50)].

“That the demand under the head
Ministry of Petroleum and Che-
micals :nd Mines and Metals be
reduced by Rs.100.”

[Failure to encourage use of coal in
rural areas so as to save cow dung
manure. (51)).

“That the: :demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”

[Failuto to encoutage naphtha based
fertilizer plants. (52)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”

[Failure to set up ammonia plants for
producing fertilizer. (53)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”

[Failure to make proper use of gas and
to check its misuse. (54)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”

[Indifference shown towards offer of
collaboration by Japan in respect of
off-shore oil exploration. (55)1

“That the demand under the head
Ministry of Petroleum #nd Che-
micals and Mines and Metals be
reduced by Rs.100.”

[Failure to make the country self-
reliant in the matter of fertilizers.

(56)].

Shri Shiva Chandra Jha (Madhubeni);
I beg to move:

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced to Re.1.”

[Failure to stop the rampant bureau-
cracy in the Fertilizer Corporation
of India. (57)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines .and Metals be
reduced to Re.l.”

Granting of the licence to the Birlas
for setting up the fertilizer plant in
Goa. (58)[.
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Shri Sradhakar Supaksr (Sambalpur);

I beg to move :

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
1zduced by Rs.100.”

" [Need to improve the working of the
Public Sector Projects under the
Ministry. (59)].

““That the demand under the Head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs. 100.”

[Slow progress towards self-suffi-
ciency in non-ferfous metals. (60)].

“That the demand under the Head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.

[Production, distribution and price of
oil in India. (61)]).

*“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”

[Slow progress towards self-sufficiency
in the production of drugs and che-
micals, (62)].

Shri Ram Charan (Khurja) :
move :

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs 100"

[Failure to make reservation for the
people of Scheduled Castes /Tribes
H n{ Tnd

I beg to

in Br i g the I+
gas. (63)].

“That the demand under the head
Ministry of Petroleum and Che-
nicals and Mines and Metals be
-seduced by Rs.100.”

{Failure to make reservation in the
allotment of Petrol pumps to Sche-
duled Castes [Tribes. (64)].

“That the demand under the head
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”
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[Failure to make raservation for sche-
ducled Qastes /Tribes people in
granting the agencies of Indian Oil
products, (65)].

Shri Sradhakar Supakar : I beg to move:

“That the demand under the head
other Revenue Expenditure of the
Ministry of Petroleum and Chemi-
cals and Mines and Metals be re-
duced by Rs, 100"

[Issue of licence of Bisla Brothers to
establish a fertilizer factory at Goa.
(66)].

“That the demand under the head
other Revenue Expenditure of the
Ministry of Petroleum and Che-
micals and Mines and Metals be
reduced by Rs.100.”

[Import of fertilizers to India. (67)].

Shri Ram Charan : I beg to move:

“That the demand under the head
other Revenue Expenditure of the

k]

Ministry of Petroleum and Che- ~

micals and Mines and Metals be
reduced by Rs.100.”

[Failure to give consideration for issu-
ing the Indane gas agencies to the
Scheduled Castes[Tribes who ap-
plied for it. (68)].

Mr. Chairman : The cut Motions are
also before the House.
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Shri Manubhai Patel (Dabhoi) : I rise
to express my views on the Demands of an
important Ministry which deals with a
number of things, with the health of the
people through drugs and pharmaceuti-
cals, with the health of the land through
fertilisers and with the health of the national
economy through the exploration and ex-
ploitation of petroleum products, mines and
metals. This Ministry has the fortune of
controlling a vast empire. Each subject
under its charge is itsef a vast empire.
There are certain empires which nobody can
touch. Tam glad Dr, Triguna Sen is heading
this Ministry because he had a feather to his
cap while handling the Education Ministry
by unanimously and successfully bringing
about a national policy in education because
he never yielded to the strings and pulls
of political pressures. But in this Ministry
hehas yet to prove that he will not succumb
and will be above it, because in all the dif-
ferent subjects I am going to deal with poli-
tical considerations are taken into account.

First . D.P. L., In1959, Russia came
out with a sum of 10 crore roubles help.
Without any project report, without any
detailed studies we just accepted the charge.
And look at the conditions of all the five
projects which are really pitiable. On Rishi-
kesh with an investment of Rs.25 crores and
a 300-tonne capacity, the loss is Rs. 10
cores. They are not able to produce even
a small quantity of thote products , they are
not able to produce them in quality end
clarity also. The choice of the site was not
purely technical, it was based on political
considerations. Hence a loss of Rs.10 crores.
Not only that , they are now thinking of
producing cattle feed.

In Hyderabad, we are producing drugs.
But the question of the disposal of the
effluents remains. A sum of Rs.15 lakhs
were granted which later on chot up to
Rs.45 lakhs and still there is no solution in
sight. Their investment is Rs.20 crores
and loss Rs. 6 crores. Vit. B! and B3 are not
saleable because they are very- costly as it
goes agaihst the policy of Government to
bring down the prices of these drugs. I
will go into it later,

The third is the Madras Surgical Ins-
truments unit Where the investment was
Rs.6 crores and loss Rs.4 crores. They could

not produce surgical instruments. They
produced cutlery, spoons and forks, and
now they are thinking of producing con-
sumer goods. ‘This is the fate of these three
units,

The fourth was the Phyto-Chemicals
which was dropped after spending Rs.30
lakhs. ‘The fifth project, the Bombay Glan-
dular, has not commenced at all.

As against these, Hindustan Antibiotics
with the help of U. N. I. C.E. F. produced
penicillin and streptcmysin. They paid
back the lozn of Rs.3.5 crores ¢nd they have
resources worth Rs, 6 crores today.
That was because they had better colta-
boration, with companies which knew more
about these techniques, while in these co-
llaborations with Russia the machines were
outdated and the technology wes also old.
The surgical instruments and other things
produced with these Russizn designs end
patents can never be utilised here.

In Rishikesh we are spending Rs.15 to
Rs.20 lakhs, every year on these Russian
technicians. They are demanding exten-
sion every year and we are also giving tham
extension every year. For what ? For
experimenting on our unit and uying to
derive benefit out of it. I :m not talking
from a political viewpoint, but the only
remedy is to do away with the Russian tech-
nicians there.

The sccond remedy is to stop the Madras
Surgical Instruments Factory because out
of Rs.6 crores you have a deficit of Rs.4
crores. You c¢sn never woitk with sudb
units,

Thirdly, they have spent a huge sum oft
the marketing organisation of I..D. P. L.
Though they have entered into contracts
with emall agencies also, ignoring them they
have entered into a contract with Voltas,
Voltas are demending high prices, defeat~
ing the Government’s policy of bringing
down prices. Thatis wWhy the vested inter-
rests which are functicning through the
I. D. P. L. thould also be put a stop to.

A very importint giznt petro-chcmical
ccmplex is taking thspe which is going to
chenge the whole face of our country, re«
volutionice our ckemical ard petroleum
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[Shri Manubhai Patel]
products industries and open new gates for
progress. The Udex plant has already
started. The hon. Minister laid the foun-
dation stone some time back for the Aro-
matics plant. About the Naphtha Cracker
I do not know whether the llaborators
have gigned the agreement or not, Regard-
ing the Naphtha Cracker, the difficulty is
about the supply of crude. This morning
there was a short notice question in which
it was asked whether the Ankleshwar oil
wells would dry up by 1978 and the Minis-
ter was fumbling. He was not able to reply
categorically, He only said that produc-
tion at the present rate would continue
till 1976 or so and after that it would decline.
This Naphtha Cracker has to depend mainly
on crude produced at Ankleshwar. If
you do not feed it, all the down-stream
industries will have to suffer. That is why
I put a question whether any Member of
the Commission had resigned. He did
name one Member, Mr. Deshpande, but
he said that he resigned for some other rea-
son. Actually this is the reason. I do not
press the Minister or the Government to
reply on the spot, but I would request them
to appoint a Commission of experts on this
to find out the reasons for the drying up of
the oil fields in Ankleshwar. Without
doing it there will be difficulty after some
time.

Then I come to the gap between licensing
and down-stream units,

You are going to produce 24,000 tonnes
of D. M. T. Additional polyster capacity
is not granted. That means that the D.M.
T. will not be lifted, it will be a problem.
Polyster capacity is granted in Assam, which
shows that this will have to be lifted from
here to Assam,

Another point is about the caustic soda
chlorine plant about which Government
have not taken any decision. Unless they
decide on this early, chlorine-industries will
not be able to start functioning. So this
proj Id be g d round about the
petrochemical complex, in that area, Other-
wise, there will be a gap.

t sh

There is also uncertainty about the Go-
vernment policy regarding downstream in-
dustries, One does not know when one's
licence will be revoked and when the Go-
vernment will take away that industry. For

example acrylonitrile has been taken by the
Indian Petro-Chemical complex. It has
its hands already full and it cannot take over
anything new. But they have given this
new thing also to them. About V. A. and
P, V. A. fibre no decision has been taken ;
synthetic rubber plant has not been finalised.
There was an integrated project for acrylo-
nibrile and acryline fibre which was given
to Tatas. They have taken away the acrylo-
nibrile which is the baic material and left
the acryline fibre with Tata. This is going
to create mare uncertainty, That is why I
say that in regard to downstream units
there is this uncertainty about licensing.
The licences should not be disturbed or
taken away unless they prove a failure.

So many problems will arise when the
down-stream industries come into existence
and we must have a petro-chemical com-
plex research institute. They should think
of it immediately so that the problems that
arise can be tackled, and improved techni-
ques and knowledge could be imparted to
these industries. I request the Ministry to
put the down-stream units in the co-opera-
tive sector. Lastly, as far as the petro-

hemical plex is rned, what is hap~

pening for the chairmanship ¢ In the begin-
ning I pointed out that the Minister could
be successful when he was the Minister of
Education ; here as petro-chemical Minister
he should have to prove that he will not
succumb to political pressures. The chair-
manship of this Corporation was practically
decided ; the State Government have deci-
ded , but since they do not pull together,
there is delay. They tried to win over a
defector and just because of that it was
hanging fire. What is their policy ?

it <fx g : fedae< | AR AT

Shri Manubhai Patel : I was telling the
House that the Ministry should prove whe-
ther the Miniater is courageous enough to
face the Prime Minister in this respect,
because she is intervening or interfering wifh
your Ministry. 1f you do not succumb teo it,
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if you survive it, you will, have to accept
the recommendation of the State Govern-
ment. If you try to play with it, it will bring
very sefious conseguences,

My next point is about the Oil and Na-
tural Gas Commission. It is also a very
important thing. As I said, it is an empire
where we cannot touch anything, and we
do not know whether it is under your con-
trol. The present head-quarters is at Dehra
Dun, where a staff of 5,000 officers and wor-
kers are there, and where probably not a
drop of oil is produced. In the former
days, when Shri K. D. Malaviya was the
Minister in charge, a full-time Chairman was
not available, and then the headquarters
was kept there. At that time, we were not
knowing much about the oil-fields also.
Now, twn sectots are there. So, I suggest
that both the regions should have autono-
mous regional Commissions : one at Sib-
sagar and the other at Baroda. Otherwise
you cannot tackle this problem. You can-
not play tricks with the organisation.

About oil drilling, I will just say a few
words. I know you have started off-shore
dirlling already. But there also, out of
350 oil-brearing wells in Gujarat, 56 were
gas-bearing and 121 were dry, and yet
this Commission was always boasting that
the result is cent per cent. The Anklesh-
war oil field is one of the best in the world.
But you have said that 121 wells were dry |
that in the case of 20 wells, water is being
injected and in respect of 51 wells, test-
repairs are being done. I suggest that this
should also come within the purview of the
Commission. They will have to examine
it,

About the refinery in Gujarat, the capa-
city of the Koyali refinery is 4.3 million
tonnes. There are 16 oil fields there. More
may be coming up. You have started off-
shore drilling. You will have more crude
coming. You have not granted a secend
refinery there, We have suggested that one
should be established in Gujarst because
Banand, Nawagam, Kathane and so many
other oil fields are there, and there is great
potentiality, But in Assam, you would
grant a seoond refinery. In this report,
you have said that there is not sufficient
crude and we will have to importit,. Why ?
It is purely on political considerations, We
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do not mind it, because we are glad tha
Assam gets more refineries. We are always
glad in the prosperity of Assam. But then,
your decision is always politically motivated.
That is spoiling the progress of this coun-
try.

About the pollution of water. You
ber the Monghyr incident where there

were flames on the Ganga. At that time,
the Prime Minister had committed that let
us by 1970 bring a Water Pollution Act.
But nothing has been done regarding this.

So, we are not opposed to petro-chemica
development and the petro-chemical indus-
tries. We wish that it should develop, but
the problems which come along with it sheuld
also be tuckled properly, and if you do
not tackle them in time, we will fail and that
will be at the cost of the health of our people.

Mr. Chairman : May I know whether
your party is putting up only one spokes-
man  (Iaterruption) If it is more than
one, then do not take up the entire time.

Shri Manubhai Patel : I shall finish in
two minutes. Regarding fuel oil, the pre-
sent basis is that you are fixing the price
on the basis of the imported furnace oil,
It should be fixed on the price of the Gujarat
crude, and you should consider Gujarat as
a separate zone. As far as this crude price
is concerned, it should be linked with the
Koyali refinery also. The Talugdar Com-
mittee in 1965 had said that the parties
concerned should fix the price of R. F. O.
You have not accepted that recommenda-
tion. I request you to reconsider your
policy.

According to their calculation, the price
of crude will be something like Rs.24 to
Rs.26. The price of this R, F. O, will be
60 per cent of that, which comes to Re.15
to Rs, 16.

Regarding the supply of gas, The
Ahmedabad Electricity Company said that
they will accept whatever quantity of oil
you supply, but O, N.G.C. said that the
gas is reserved for the Co-operative Farmers
Fertiliser Company which will need' the

_ gas after two Years. Ahmedabad Electricity

Company, was willing to accept the gas for
two Years, but still this is not finalised. The
same is the case with Broach Textile Mills
algo, o PO
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In oil marketing, great mismanagement
is going on there. I submit to the minister
that in marketing spheres, a special advisory
i hould be appointed with State
committees and district committees, so that
there is no delay in gnarkedng,

In the end, as I have pointed out, in all
the three subjects which I have dealt with,
the main consideration is political. You
have to do away with it. Then and then
alone you will prove that you do not suc-
cumb to political pressures. I hope you
will do it earlier, when I could congratulate
you.

Mr. Chairman : The next speaker is
Mr. R. Barua, I would tell him that his
party's time is 1 hour 54 minutes. Two
ministers want to speak.

The Minister of State in the Ministry
of Petroleum and Chemicals and
Mines and Metals (Shri Jaganath
Rao) : Three ministers want to speak.

Mr, Chairman : Apart from the three
ministers, there are 9 speakers. If they
take 6 or 7 miniutes each, it will be possible
to accommodate them. Now, Mr. Barua,

Shri R. Barua (Jorhat) : Sir, when [
speak on the demands of this ministry, let
me first deal with oil, which is becoming a
very topical subject. This Year we are going
to produce not more than 6.97 million tonnes
of crude and our import need comes to 12. 58
m. tonnes. It must be said to the credit
of the ministry that they have done enough
geological and geophysical surveys to go in
for more exploration. Off-shore explora-
tion of pil has also been taken up, but in
spite of all that you have done during the
1ast 18 years, indigenous production of
crude is only 150 m. tonnes. According
to estimates, India’s oil content will not be
more than 1000 m. tonnes. That being so,
"I gubmit that the time has come for the
ministry to determine a fuel policy and in-
‘tensivg exploration policy. In 1974, taking
‘the best view, our oil production will be
§'5 million tonnes of crude and we will have
“to depend on importof 20.77 million tonnes.
" That is to say, every Year we are going to
depend more on imported crude than on our
own production. Therefore, my first sub-
mission is that Government should take a
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positive line to determine a fuel policy, by
which I mean, they must determine what is
the need of the country, how much of it is tg
come from different sources of energy,
their relative economics, costs and constraints
on foreign exchange and how far we can
meet them. Unless they do it in that
mannet, in the not too distant future, we
shall be faced with difficult problems so far
a8 oil is concerned,

With regard to intensive exploration, it
is good that sufficient work has been done in
different areas including Tripura and other
places, but the expenses we are incurring
are not commensurate with the results we
are getting during the last 8 years, That
should be an eye-opener. We should be
more pragmatic in our exploration program-
mes,

So far as off-shore drilling is concerned,
let us not be bogged down by the ideologi-
cal differences of the two worlds ; so far as
off-shore drilling is concerned, we must
have the sophisticated and most up-to-date
machinery and technical know-how. Then
only it will be real off-shore drilling which
will add to the wealth of the country.

So far as Assam is concerned, we are
glad that the refining capacity of crude oil
is going to be increased and the extra oil
that we find today will be refined there.
But, so far as the Haldia-Barauni pipeline is
concerned we were given to understand
that it wag meant for drawing the oil from
Persian Gulf to Barauni. We are now
given to understand that it was meant for
the high sulphur content crude from
Assam to be drawn for the third unit
in Barauni. If that is so, Government
is not prepared to have any perspective
policy because of which they are now
required to change the whole thing ata
‘cost of Rs. 4 crores. Not only that till
1972 this unit will remain idle. I do not
understand why it is not possible to take
crude from Indonesis, which has more sul-
phur content, through these pipes without
doing any reconditioning. But they are now
going to get it from Persian Gulf which
means they will have to make the pipes
good for crude with a high content of sul-
phur. I hope the Minister in his reply will
make us understand what the policy of the
government is,
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Coming to the petro-chemical complex
that is sought to be established in Assam,
itis a very good step. Only the other day
the hon. Minister rightly stated that it is
the ec ics of petrol crude that
justifies the additional refinery and it is not
because of any political pressure, Iam glad
that he made it clear. Otherwise, thefe
would have been propaganda that this was as
a result of political pressure. Of course,
we used political p e when our d d
was not met. All the same, we are justified
in our demand because the economics of

crude production justified it. Therefore,
we are glad they have done it.
Now I come to fertilizer. We say that

India today is having a green revolution.
In order to make this revolution green and
actually revolutionary we have to put in more
modern inputs while using high-breed
seeds. For that fertilizeris a must. Here
I may say that fertilizer consumption in
India is rather very low compared to other
countries. India is still amongst the lowest
consumers of fertilizer per capita. In 1968-
69 she consumed 1.66 kg. nitrogen, 0.55
kg. Py0g and 0.27 kg. K0, ie., 2.48 kg.
per capita of fertilizer agfinst a total of
4.81 kg. consumed by the Philippines’, 14.55
kg. by Korea, 14.80 kg. by Israel and 21.44
kg. by Japan. Comparatively, U. 5. A.
consumed 64.51 kg. per capita. France
68.37 kg., Australia 99.18 kg. and Denmark
107.25 kg. New Zealand’s consumption of
153.71, kg. per capita was the highest
of all countries.

Therefore, in order to increase our food
production we must have facilities for pro-
ducing more fertilizer, But, in order to do
that it will not be enough to indulge in some
sort of political quarrel as to whether we
should have it in the public sector or private
sector, Whether it should be with the co-
operition and collaboration of A or B, For
example, the Goa fertilizer project was bog-
ged down b of the political debat
But today it has been given the clearance
and I hope that this project will get through
not because it is given to somebody but

we hear in the public and the press that
drug prices are going very high. But what
about the I. D. P. L. which was established
in order to meet the need of basic drugs in
the country ? The estimates of the anti-
biotics plant at Rishikesh, the synthetic
drugs plant at Hyderabad and the surgical
instruments plant at Madras were revised
five times in eight years resulting in the total
estimate going up from Rs.33.65 crores to
Rs.95.90 crores. The total sales potential
according to the bulletin issued by the Rus-
sian Embassy is Rs.42 crores but up to March,
31, 1968, sales were only Rs.9 lakhs and the
loss of Rs.2.32 crores. There is a loss of
Rs.90 lakhs per year for the instruments
factory and 8 loss of Rs.9.12 crores in 1968~
69 on sales worth Rs.1 crore. That means,
the loss is Re.9 for every rupee of drug sold.
Out of the company’s entire income, the
Russian experts were paid Rs.29.9 lakhs,
that is, one-third of the income. Is this
the way we are going to develop our public
sector factory ? Therefore, the entire I,
D. P. L., needs a thorough look.

I am told that in Hyderabad a strike is
going on for the last 40 days. There is ab-
solutely no production ; whatever little pro-
duction it had has also stopped. I do nat
know why the Government is not in a posi-
tion to mediate in this quarrel and do some-
thing to set things right, Ifthe . D.P. L.,
fails, no amount of talk about cutting down
drug prices will be of any avail. Every day
it is becoming a butt of criticism in every
paper.

Last of all Ishall point out a few things
which the Minister will take note of. For
instance, in Namrup it is Very strange that
people without having engineering degree
are having a good scale of established en-
gineers, Even in Sindri, I am told, an
officer, who was appointed on a pay of
Rs.400 about four years ago, is now lifted to
a rank with a pay of Rs.2,700. Ido not
know how far I em correct but these are
things which are likely to create irritation
in different States particulerly because in-
dustries go in a big way., If you create these
imbal and app ir larities, these

because it will expedite our producti So
also, I hope the Minister will do well to
see that other projects in the private sector
and the public sector get through.

Coming to medicine, particularly the
I D.P. L, itis a very sad story. Today

are likely to arouse local feelmgs arld senti~
ments. I hope, the Minister will look into
it.

With regard to the hiring of tankers for
importing crude oil etc,, from foreign cou o=
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tries, scandalous things are going on. I
am told that some brokers are appointed but
their performance has not been above board
and money is being misused. I hope, the
matter, will be looked inta,

In the Barauni refinery, slag is being was-
ted. It means a lot of waste for the public
exchequer and we are depriving the country
of the raw material from which things can
be developed. Why is it not being uti-
lised ?

Regarding the petrochemical complex
and refinery, I would like to know from the
hon. Minister on the floor of the House
whether requisite finance for it will be ade-
quately provided in the Budget. We were
told long time ago that we were going to
have expansion of the Nunmati refinery but
we have not got the money up till now for
it,

Everytime, we get an assurance but not
the money. Therefore, a positive allot-
ment of the money in the Budget, in the
Plan, should be made so that the people of
Assam and, for that matter, of the country
as a whole, will say, “Here is the money
and we are going to get it.” Other wise, it
will always be difficult for the Minister to
carry people with him. I hope that adequate
provision will be made. Although we are
given an assurance for the petro-chemical
complex and a refinery, only a provision of
Rs.10 crores has been made. We are told
that the money will not be a drag. All
the same, within the framework of the Bud-
get in which we function, I hope, adequate
money will be provided in the Budget so that
the people cannot subsequently blame us.
Even today We are not getting certain indus-
tries which were assured to us.

With these words, I support the demands
for grants of the Ministry.

Shri Virendrakumar Shah (Junagadh):
Mr. Chairman, Sir, the Ministry of Petro-
leum and Chemicals and Mines and Metals
holds responsibility for the development
and effective functioning of so many cru-
cial areas of our economy, affecting industry,
trade, agriculture, defence, public' health
and all that, that I would have liked to begin
by complimenting the Ministry on its per-
formance. It is quite true shat in the
last few weeks the success the Ministry has
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achieved in getting foreign oil companies to
cut down the price of the crude that they
import and the effort that the Ministry has
been making to bring presssure on the
manufacturers of drugs and pharmaceuti-
cals to reduce the prices of their products
might have perhaps given the Ministry a
sense of achievement, and helped to create
some doubt that the Ministry has perhaps
stumbled into a fit of efficiency. But the
lack of vision, the inadequate and defective
planning, ineffective implementation and co-
ordination and the ir pable delays and
fits of paralysis that the Ministry has exhibi-
ted in many fields make it very difficult
for one to compliment the Ministry on its
record of performance even if one honestly
wishes to do so.

Since the time at my disposal is hardly
adequate to do justice to the vast compass
which the Ministry has under it, I would
like to content myself with pointing out some
of the glaring instances of inefficiency and
mal-functioning of the Ministry that are
symptomatic of their general attitudes and
achievements in policy and performance.

Sir, let me first take up the question of
what the Ministry is doing to increase our
refining capacity and to ensure that the vast
resources of crude oil in our country are
explored and exploited to feed our refine-
ries and to generate the supply of petroleum
and allied products that every sector of our
economy will require in the coming years.
Can anyone deny that a wise policy should
have attempted to our d
on imported crude and to ensure thut the ex-
ploitation of our crude resources kept pace
with ‘the ' fequirements of our refineries ?
But what is the position in which we find
ourselves today ? What is the prospect that
we see before us for the foreseeable future ?

It is well-known that the demand for
crude oil that has been envisaged for 1975
is 34 million tonnes. The plans of the O.
N. G. C. envisage the production of only
about 6 to 7 million tonnes of this crude by
1974-75. This will leave us with a deficit
of 27 million tonnes by 1974-75, a very wide
deficit. Even today, the amount of foreign
exchange that we require to import crude
runs into crores of rupees, and the Govern-
ment itself has admitted that the foreign
exchange that we would have to spend by
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1974-75 to import crude oil will be in the
region of Rs.200 crores per annum. No
one not even a Government that thinks
nothing of introducing a ‘budget with a
deficit of over Rs.200 crores, can contend
than an import bill'of Rs.200 crores per
Year is a negligible amount. Is it pardonable
when this country is rich in crude resources
and when the necessity to import, almost
entirely, is avoidable if there is a systematic,
phased, effective plan to locate and exploit
our vast resources in crude ? It is not easy
for anyone to understand the extraordinary
reluctance of the Government to use our in-
digenous resources and to continue to de-
pend on costly imports in such a crucial
area of our economy,

Sir, the geological and seismic surveys
which have already 'been conducted have
revealed that in the Gulf of Cambay near
Bombay and in other areas around the Wes-
tern and Eastern coasts of our country
there are rich deposits of 0il. The Govern-
ment itself has admitted that nearly gix
years have passed since the surveys revealed
the presence of rich oil. Six Years have
passed since oilbearing structures have
been discovered and Yet, in all these years,
what have we done 7 What have we got to
say about exploiting this tremendously oil-
rich area ? It is true that very recently we
heard with a lot of fanfare and publicity
about the visit of the Prime Minister to Bha-
vnagar. Butthatis not for deep sea drilling.
That is for shallow water drilling to which
tremendous importance was given, perhaps
rightly so. Whatever our technicians did
made this possible and they deserve the com-
pliments of this House and the whole coun-
try.

Ever since the discoveries of these de-
posits we have received a number of offers,
extremely good offers, of technical and fi-
nancial essistance from renowned and ex-
perienced companies in the United States
and Japan. [ would specifically refer to
the offer made by Tennaco. The Govern-
ment itself in reply to a question admitted
that their proposal was considerably attrac-
tive. If I may be permitted to quote, Go-
vernment itself admitted. in the House that
Tennaco had agreed to :

(a) take up the work of drilling entirely
on its own risk ;

fb) ‘bear all costs in case of failures ;

(c) be a minority partner in a company
that may be formed if the explora-
tioh was successful ;

(d) content itself with 51 per cent re-
imbursement of the cost of the ex-
ploration prior to commercial dis-
coveries, and

(e) a 20 per cent ceiling on its share of
profits.

But gur Government could not take a deci-
sion on the proposal for years. At first they
were hesitant because of their preference for
taking up the drilling on the basis of “assis-
ted owner operation”. Then, Sir, we
received an offer from the famous Japanese
firm, Mitsubishi. When our Prime Minig-
ter vigited Japan and during the course of
her discussions with the Prime Minister of
Japan the offer was given, I understand
that the Japanese offer was well within the
four corners of our policy since it did nat
anticipate any equily participation, The
total foreign exchange r:ost of the project

luding fees for techni e was
e.umted at around 18 rrulhon dollars and
most of it was available from the project
aid that Japan had promised us. We might
pethaps have had to find about 8 million
dollars of foreign exchange which we could
have repaid over a period of three years,
but for some mysterious and absolutely in-
explicable reasons ........

Shri Piloo Mody : May be mischievous,

Shri Virendrakumar Shah : Thiy pro-
posal too has been safely lodged in the capg-
cious cold storage in the Ministry,

We were told that the proposals were
being examined and had been referred to a
British firm which has examined the pro-
posals and submitted its report. We do
not know what this report is. Why should
it take such a long time for the Government
to decide about exploiting our own wealth
when we talk about generating wealth in
the country and when we talk about banish-
ing poverty ? We are allowing tremen-
dously rich oil deposits to go waste and even

- ten long yeary after the discovery of rich oil

deposits, we-have not been able 10 exploit
shese reseutces ; and we have beenspending
hunreds of crores of rupees every yeur to
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import crude though we had these crude
deposits with us anrl though we had aoffers

it technical istent with our
policy. Why is it that these are not being
used ? I wonder whether the Mini

teally iz ina position to give an honest reply,
honest to himself, and whether he can feel
satisfied about his own conscience, his new-
found conscience, that what they are dning

is good fov the country.

Shri Piloo Mody : It
embarrass him.

Shri Virendra kumar Shah ' As this
happens in respect of things which are so
patently clear for the country one wonders
whether there is something behind the

. Our newspapers have been full of
reparts that the Government has been con-
tinuously dilly-dallying becsuse a Soviet
team of experts, in a report submitted ¢o the
Government last year, has advised against
starting the exploration operations for another
few years. The papers report that the
Soviet team has advised, saying, ‘at the
present time it is not reasonable to start
exploratory drilling of the off shore areas
and more 80 of the structures constituted in
the open sea where the water depth ex-
ceeds 40 to 50 meters because of lack of
technical means and practical experience.”
But, Sir, it is known throughout the world
that there are many countries which are
successfully carrying on off-shore drilling
in the open sea in water 40 to 50 meters
deep, and have the requisite technical means
and practical experience. It is true that
the U. S. S, R. is 2 new’entrant in the field

is bad. Don't

1m
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1968-69 has been put down at 1,9 million
tonnes. Of these indig producti
accounted for 541000 tonnes of nitrogenous
fertilizers and 216000 tonnes of phosphatic
fertilizers. In 1969 we thus had to import
1.19 million tonnes of fertilizers costing well
over Rs.270 crores. Out targetted con-
sumption for 1969-70 is 2 million tonnes of
nitrogenous fertilizers and 1,35 million tonnes
of ph and p fertilizers, Our
production target for these fertilizers for the
Year is 1.4 million tonnes and 0.7 million
tonnes respectively. However the produc-
tion from the existing units and the projects
under various stages of implementation has
now been estimated at not more than 970,000
tonnes of nitrogenous fertilizers and 381,000
tonnes of phosphatic, It is clear that
on this basis we will need to import over 1
million tonnes of other fertilizers during
1969-70. The cost of these imports will work
aut to nearly Rs.360 crores for 1969-70,

hati

One can then agk the question whethr
by 1973-74 our position will be any better
and we would begin to drastically reduce
our dependence on imported fertilizers, By
1973-74 our plan envisages a consumption
of 3.75 million tonnes for nitrogenous fertili-
zers and 2.9 million tonnes for phosphatic
potassium fertilizers. The estimated tar-
gets of production for 1973-74 will still leave
us with a considerable gap and therefore
a continuing need for imports,

‘The question that arises is whether the
targetted capaciteis will be created in time,
whether full utilisation of installed capacity
would enable us to keep pace with projected
demands, whether the modernization and

and has not yet acquired the tect
and experience that they themselves refer
to. We have not taken the advice of the
countries which have experience and the
technical know how and technical experience,
but we take the advice of the Soviets who
have not done anything of this kind. I do
not think the Minister can deny it. Is it
any wonder if people begin to that

rationalisation of production will keep prices
at a level that would permit and encourage
the increasing utilisation of fertilizers,
whether the basic raw materials on which
we plan our production will be indigenously
available for a for ble period of time or
whether we would have to depend on im-
ported foodstock or look for more plentiful

the advicde of the soviet team was not disin-
terested advice and that they are wanting to
increase their own hegemony and would not
like us to develop our national wealth ?

Let me take another inportant point, an
almost crucial field of our econamy for which
the Ministry is responsible, namely, fertili-
#¢18, The consumption of fertilizers in

ials like conl that can serve our needs
equally effectively and even more economi-

cally.

So far, the record of our government
does not fill one with confidence on any one
of these counts. W e are lagging far behind
our targetted capacity. We are not even
able, for various ressons that are often re-
counted by the Government, to produce at
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our full installed capacity. Our installed

capacity in 1969 was 15:65 lakh tonnes where-

as our actual production was only 8.8 1okh
tonnes. Our new projects are lagging

behind their time-schedul Some of them
are behind schedule by years. The levy in
fertilizers and the increase in fertilizer prices,
the delay in the availability of imported
fertilizers and the paucity of credits for
the purchase of fertilizers have even begun
to affect the off take of fertilizers. Even
according to the Government, it has brought

down the rate of consumption of fertilizers

during the last year, Indecision, lack of

vision, constant revision of critieria, obses-

sion with the prejudices and susceptibili-

ties of extrancous centres of influence have

all hampered and hamstrung our efforts to
reach self-sufficiency in fertilizer produc-
tion, Proposals that can accelerate our pro-
gress to self-sufficiency are held up due to
indecision or ideological hypochondria while
the nation loses crores of precious foreign
exchange every week. On the one hand we
talk of a war on proverty, ask the nation to
quit poverty, say that it is our socialistic
ideal to imporve the standard of our living,
of our masses overnight and on the other
hand we sllow-illogical inhibitions and inde-
fensible indecision to cause losses of mil-
lions of rupees per week and postpone the
day when we can free ourselves from de-
pendence on the whims of big powers and
achieve national self-sufficiency in essential
fields of our economy.

I want to mention the case of Tata’s
proposal for a fertiliser plant at Mithapur to
remind the House of a flagrant instance of
the consequences of our Government’s
policy of indecision. The project was re-
commended by the Gujarat Government 2s
early as January, 1968. I believe it went
back and forth from the Ministry of Pet-
roleum and Chemicals and the Planning
Commission like a shuttle cock. It was
approved by the Ministry—Government of
India—more then twice, It was taken up
twice. Till to-dsy even when our coun-
try is badly in need of fertilisers, there is no
decision at all, We sre spending cores of
rupees on the import of these fertilizers.
Yet two years after the Government of
Gujarat recommended the project the Cen-
tral Government has still not been able to
take a decision. Tata has to submit a new
.proposal. First the Government of India

- producing the szme drug.

said that they could not agree to the pro-
ject since they were not sure whether such a
huge project should be located in the private
sector, The policy of the Government has
not precluded private enterprise from the
field of the manufacture of fertilizers, Yet,
in this cae, the Government was not sure,
ostensibly because of the size of the project
whether the project should be allowed in
the private sector, Later, the Government
shifted its ground, and argued that the pro-
posal could not be accepted since it depended
on the import of ammonia as feed-stock.

Y et within a few months of the Government’s
turning down the proposal of the Tatas on
the ground that it contemplated ammonia
as feed-stock, it is wellknown, another ferti-
lizer unit was allowed to import liquid

ammonia to be used as feed stock. Then
the Government argued that it was not sure
whether the assistance the Tatas cxpected

from the external financial institutes would

be forthcoming.

I must now say a word about the other
industries and enterprises that fallunder
the Department of Chemicals, particularly,
about the drugs and antibiotics. We are
aware of the performance of the I. D. P. L.
I would not therefore go into that, But Jet
me come to a most extra-ordinary thing,
about the I. D. P. L.

The Report of this Ministry is a master-
piece in ambiguity when it comes to the
performznce of I. D, P. L. which has under
it three plants described in the report. All
these three are run with the technical snd
financial sssistence of the U. S. 5. R. In
Rishikesh, with a total investment of Rs.28
cores, We have just seen how much it hes
done.

Shri Piloo Mody : Animal feed.

Shri Virendra Eumar Shah : It is very
interesting to see the difference in the cost
of production of two public sector plants
The one at
Pimpri produces streptomycin at a cest of

. Rs.295 per kg. while the Rishikesh plant’s

cost of production is Rs.700 per kg. The
report says about Rishil_xes‘h :

*“The most serious of the problems has
been the low output of its saleable
products mainly due to problems of
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quality, particularly clarity, in res-
pect of sterile products”.

This is a serious thing about the manu-
facture of life-saving drugs of which this
House should be seized. Leaving aside
the euphemism, in clear language what does
this mean ? It is a clear admission that the
drugs made here are of poor quality, vitiated
with impurities and devoid of the sterility
essential in these drugs,

Would they like to give an injection of
streptomycin produced here ta any of
their near relatives knowing that it has such
dmpurities ?

Shri Piloo Mody : Or to their collea-
gues.

Shri Virendra Kumar Shah : I would
say this is a kind of germ warfare that this
Government assisted by the Russian experts
is waging on the people of this country.

As I said earlier, this Ministry has so
many departments that it is not possible to
cover all of them within the time allotted to
me.

It deals with mines and metals besides
petrol and chemicals. I would just
szy one thing. When we are today finding
so much shortge of aluminium and we
have banned its export, why is it that we
deny the expansion of the existing capacity
of industries in this field ? 'This is not an
isolated case relating to this Ministry alone,
In the whole gamut of economic activities,
be it scotters or cycles or sewing machines
or steel, expansion of existing capacity
is disallowed with the result that people are
denied their legitimate requirements of
whatever products can be made available to
them. At least on the Question of alumi-
nium, an answer should be forthcoming from
the hon. Minister,
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Shri 8. S. Kothari (Mandsaur) : Mr,
Speaker, Sir, at the very outset, I would
like to refer to the coal industry which I
would designate as the chronic patient among
Indian industries. The Government has
not tken any steps to relieve this industry
of their recurring problems and over the
past few years, this industry has been
stagnating. The fact is that its ills began
with the over-assessment of demand by
the Planning Commission and by the
Government. With that over-assessment,
the capacity was increased considerably
during the third Plan period. But it could
not be utilised. The consequence of the
demand not coming up to the estimated
figure—actually it proved to be far less than
the estimate of the Government—was that
there was accumulation of coal and the in-
dustry languished.  Meanwhile, the cost of
production of the coal industry went on
mounting up and today the state of affairs
is most difficult for the Industry. Some-
time back the Government found that the
industry was pressing for increase in the coal
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price. The Government could not resist
that increase—it was a Tesasonable demand—
and the Government decided to decontrol
the coal industry. Now, as a consequence
of that, the coal industry found itself in an
invidious position. It could not sell its
stocks and it had to bargain with two sets
of customers who Were almost holding a
monopoly, namely, to railways on the one
hand and the electricity companies on the
other, which mostly belonged to the States.
Owing to its weak bargaining position—
being constituted of a number of companies,
big and small—the industry had to agree
to a meagre increase in the price by 70 paise,
as compared to what they had asked far,
sbout Rs. 250 per tonne initially.
Later on they came downto Rs. 1.75. But
instead of that, they had to accept 70 paige
increase by the railways. The consequence
has been that the return on capital employed
is probably one of the lowest. There are no
funds with this industry for modernising
and developing along the necessary lines,
‘Therte is imbal in coal production. There
is too much production of poor quality coal
and too little of superior quality and coking
coal. As regards low grade coal, there is

iderabl duction and accumulation
of stocks at the pitheads. The consequence
is the coal industry is financially in a very
bad position. If the Government wants
the industry to develop further, it must see
to it that this industry is supported.

There are various provigions for rebates
for other industries in the I tax Act,
But the coal industry is a wasting industry
and needs to be given depletion allowance,
In various European countries, they have a
provigion for granting depletion allowance,
because the mines are a wasting asset. In
this country, even that allowance is not given,
From 1st April 1970, the development rebate
in respect of coal industry and other priority
industries has been brought down from 35
to 25 per cent.
meted out to thia vital industry, Ido not see
how its economics can improve well, Dif-
ficulties will particularly arise when further
steel mills, come up and there is greater
need for coking coal. At that time, the
industry may notbe able to fulfil the expecta-
tions and requirements of the country,

Coming to the public sector—the National
Coal Development Corporation—I think it

If this kind of treatment is -
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is amonument of inefficiency and mismanage-
ment, Except for one set of collieries which
has probably done well, the Karanpura col-
lieries incurred a loss of Rs.83 lakhs in 1968-
69 as compared to Rs.60 lakhs last year. In
respect of Giridih, the logs is Rs.48 lakhs
and in respect of Orissa units, the loss is
Rs.35 lakhs. This has been made good by
profit in some other region. If one set of
collieries has improved, it is good ; it is in
the national interest, but what about losses
in other units ? Inthe N. C. D. C., there
is considerable underutilisation of the se-
cond and third plan projects. There is
closing down of some third plan projects for
want of eadequate demand. The capital
and maintenance charges of closed mines are
very heavy. They have a considerable sur-
plus of labour force and the wage bill shoots
up on that account. Besides, the planning
of the col'iery management is so poor that
they have been incurring considerable

t of infr penditure. This
is an important point. A large amount
of expenditure is incurfred on geological
prospecting and drilling in various areas, but
when it comes to development, they aban-
don those aress. That is infructuous ex-
penditure by N. C, D, C. which leads to
considerable loss of national funds, I
would strongly urge the minister to give some
attention to these public sector collieries and
to see that they achieve a modicum of effi-
ciency, so that there is no recurring loss
to the national exchequer, We have what
is known as cost accounting. The purpose
of it is to see that those areas where there
are losses are identified and immediate ac-
tion is taken to initiate rectification measures,
so that the losing units also begin to
earn. Then alone can the concern work
efficiently,

May I submit that in Japan it takes about
two yeals to establish an industry. Butin
this country, for the private sector, it takes
about two Years to obtain a licence,

The Minister of Petroleum and
Chemicals and Mi and Metals (Dr,
Triguna Sen) : More then that.

Bhri 8. 5. Kethari : Then how can we
expect to progress in this country ! Then,
with regerd to the public sector, the reverse
is the case. They are able to obtain the
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licence but it takes them anything between
four to five years to establish the project, to
work out the project, to develop it and then
to conatruct it. By the time it comes into
production, it takes between five to ten
years. When this is the state of affairs, what
progress can we make ?

Take the case of the Bharat Aluminium
project of the government, It has been
languishing for such a long time. In this
Report, the Ministry say, they have framed
some kind of project. Would the Minister
specify by what scheduled date Bharat
Aluminium would come into stream ? Let
them fix a target date and let them make
every effort to see that they do something
according to schedule. I am sure that that
company is not going to come into produc-
tion for another three or four years.

Shri Ranga (Srikakulam) : That is to
provide employment to their temporary en-
gineers,

Shri 8. S. Kothari : What is the state of
affairs with regard to aluminium ? There
is insufficient supply of aluminium and yet
the expansion projects are not permitted.
1 do not understand this policy where every
effort is being made to Testrict production.
What this country needs is a glut in praduc-
tion, more production, mofe of investment,
mofe of employment. But how can you
expect the country to advance, how can you
expect the shortages to be eliminated, if pro-
duction does not increase, if we do not per-
mit the expansion of the capacity, There
are aluminium prod who are p d
to increase their capacity, but government
does not permit them to go ahead,

P

Since an aluminium plant requires Rs.5
crores to 10 crores, if not more it cannot be
undertaken by a small or middle-sized
entrepreneur. It is beyond their capacity.
If ry, let the go t have some
directors on the board. If you went a
hand in management, you can try that also.
But, for heaven’s sake, for the sake of the

" country, do not impede the expansion of
important industries, vital industries and
do not put a curb on production. Other-
wise, it is all going to lesd to imbalances, te
shortages in the economy, which would
lead to blackmarketing, Here I would like
to refer to scooters where there is blackmar-
keting. Yet, for the last ten years govern-

ment have not granted any licence for the
f of to any new party.

_ Dr. Triguna Sen : That is not dealt
with by my Ministry,

Shri 8, 8, Kothari : I know that it is
dealt with by the Industries Ministry. I
do not blame this Minister.

The Mithapur project of Tatas has been
referred to by the S ra Party ber,
So, I will not repeat it.

In the matter of fertilizer production, we
find that there is a tremendous demand for
fertilizers. We are spending anything near
Rs.200 crores for the import of fertilizer and
that amount is likely to go up in future
years. It is bound to increase if the green
revolution, as we call it, is to be consumma-
ted. In that event, I ghould think it is the
Finance Minister who should come down
with a heavy hand on this Ministry because
the amount of foreign exchange consumed by
this Ministry on fertilizers and crude oil
comes to @ gigantic figure, Why do they
not permit industries to come up } Why
do they not permit fertilizer factories to come
into being in this country, so that this drain
on foreign exchange can be checked ?
But there agsin they have got their crude

)deologicnl notions, like crude oil, and these
crude ideological i are responsible for
many of the inhibitions in their mind which,
when translated into action, result in impe-
ding investment and progress of indus-
tries,

I find from the chart given on pages 62
and 63 of this Ministry’s report—they did
not care to total up obviously because
that would expose them but I took the pains
to total them—that against the installed
capacity of fertilisers of 5.8 million tonnes,
the actual production ig only 2.8 million
tonnes. Itis not even 50 per cent. Will the
Minister explain whether this is efficiency ?

The Minister of State in the Ministry
of Petroleum and Chemicals and Mines
and Metals (Shri D, R, Chavan) : The ins-
talled capacity is not 5.8 million tonnes.

Dr, Triguna Sen : Quoting from a wrong
page. ’
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Shr, 8. S. Kothari : They have not utili-
sed eve n 50 per cent of the installed capacity.
Shri Ranga will act as an arbiter in this mat-
ter and say whether what I have stated is
right or wrong.

Now I would like to take up the point
about the Haldia-Barauni pipeline project.
This has involved the Government in tre-
mendous losses. It was badly planned and
the pipeline was aligned in such a manner
that it passed over certain coalfields. Now
they say that an entire portion of the pipe-
line has to be removed or diverted about 75
kilometres which means that the Govern-
ment is going to incur a loss of about Rs.1.95
crores. This is one of the scandals of this
IMinintrY‘

The quaslity of the pipes is so poor thnt
“there are leak at a ber of
and every time they have to dig up long areas
ranging about 15 to 20 kilometres and after
digging up they have to lacate the cracks
in the pipeline, What kind of pipelines are
set up by this Government which crack up
even before they come into full use ?

Two inquiry committees have been set
up. One is the Rao Inquiry Committee.
We are surpirsed that that committee has
not yet submitted its report. Sir, you were
the Chairman of the Public Undertakings
Committee when [ had the privilege of serv-
ing on it., At that time we had visited
Barauni and had come across this particular
instance where probably there had been
something not abave board. Certain offi-
cers probably have taken advantage to ac-
cept pipelines which are highly defective.

Oil exploration work has recently been
handed over to Russia. This is motivated
by palmcnl considerstions. Probably it is
almost in the nature of a sell-out of India to
Russia in respect of this particular item.
I do not see why it was necessary to do so.
The Oil and Natural Gas Commission had
some dynamism at the time when it dis-
covered the Ankleshwar oilfield. But since
then it is almost dormant with a huge staff
and considerable expenditure. It has
no substantial discovery to its credit except
for some minor wells here and there. 'This
0il and Natural Gas Commission needs to
be activised. That is a very important
_matter. As I said earlier, with regard to
" ¢rade oil we have a tremendous shortage
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and it is necessary that that shortage has to
be made up ; otherwige, a time will come
when we may have to import about 20
million tonnes of crude oil which may in-
volve us in an expenditure of Rs.220 crores
of foreign exch It is ab ne-
cessary that the 0il and Natural Gas Com-
mission is activised. They should obtain
the latest sophisticated machinery that is
available in the world, The world is far ad-
‘vanced, particularly, in the petro-chemical
complex field. Inoildrilling, U.S. A. and
other countries have very efficient equip-
ment. But what we do is to try to abtain
our drilling equipment from Rumania. In
the past the drilling equipment they supplied
was found useless and it was not suitable for
the purpose. Yet again, we are placing the
orders for the same equipment. Will the
hon. Minister kindly look into this and ex-
plain why these defective machines are
being imported ?

Lastly, in regard to kerosene shortage,
kerosene is used by the common man. The
shortage greatly affects him. The Govern-
ment, instead of increasing the production
of kerosene and taking steps to do so, all
that it does is to impose more and more
excise duty so that the common man is made
to pay a considerably larger amount which
affects his budget adversely. I hope, the
hon., Minigter will 566 look into this
aspect also.

Shri Ranga : May I refer you to pp. 62
and 63 of the Report of the Department of
Petrol and Chemicals ? As per the
figures given here, the total installed capacity,
in 1969, came to 5,726,000 tonnes and
the actual production was only 2,796,000
tonnes. .. .. .. ...

Shri D, R, Chavan : 5 |akh tonnes, not
5 million tonnes,

Shri Ranga : The figures given here are
in ‘000’ tonnes. The installed capacity
came to 5 million and odd tonnes and the
actual production was 2 million and odd
tonnes. The point at issue is that the actual
production is less than 50 per cent of the total
installed capacity.

Shri S. S, Kothari ;: The actual produc-
tion is less than 50 per cent of the total ins-
talled capacity. That is my point,
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Shri D, R, Chavan : I will give you my
figures. ’

Mr, Speaker : He will explain the posi-
tion when he replies. Shri Ganesh Ghosh.

Shri Ganesh Ghosh (Calcutta South):
Mr, Speaker, Sir, I em very thankful to
you for giving me this opportunity. This
Ministry is a very big Ministry dealing with
a number of Departments. I would only
confine my femarks to the petroleum sec-
tor. Petroleum is an excessively important
branch of our industry not only from the
point of view of our economy but also from
the point of view of defence.

All is not well with our petroleum sec-

Today Cuba is at lesst not dependent on
the foreign oil companies for the supply of
oil, We have certainly a right to know from
the Government why they failed to do what
little, puny Cuba could do.

Further, the refinery agreements between
the Government of India and these foreign
oil companies reached in 1951 appear more
like treaties between sovereign States than
like y ususl ¢ cial licences.
That these refinery agreements infringe on
ordinary Government prerogatives is ap-
parent from the provisions which prohibit
the Gover from placing an import
duty on crude oil, guarantee the refineries
against nationalisation for 25 years after
they begin operations and give the refineries

tor. We as an independent and sovereig:
nation are still now being held to ransom by
a handful of foreign oil companies on whom
we are not only helplessly dependent but
we are being made to pay for the crude oil
and petroleum products as they demand.
Even as late as in 1963, these same foreign
oil ies Were pelled to grant 5 to
15 per cent discount on crude prices and
product prices to the Japanese buyers while
they exacted cut-throat prices from us,

You will be surprised to know, in thei®
mad drive after profits, how far these foreign
commercial firms can go. Some years back,
the Soviet Government offered us crude oil
and other petroleum products at much
cheaper rates than those of the foreign oil

panies doing b here. When the
Government of India approached -these
foreign oil companies and asked them to use
the Soviet crude for the refineries, not only
they arrogantly turned down and rejected
the request of the Government but they said
that they would not touch the Soviet oil.
What did the Government of India de ?
They meekly acquiesed in this and further
granted them to expand refinery capacities
to collect more profits from our country.
And up till today not one drop of Soviet oil
has passed through any of the refineries in
India, Almost simalt ly, an identical
offer was msde by the Soviet Government
ta Cuba and, in Cuba, the foreign companies
refused to handle Soviet 0il, What did Httle
Cuba do ?

She at once con.l'isc-ll'ed and nationalised
all the foreign oil rompanles And hea avel
certainly did not fall, Nothing “appén

c lete freed to choose their own
nourc:s of crude oil supply. Are we going
to put up with this humilistion ? Why
can’t these foolish agreements be changed
suitably into ordinary commercial licences ?
Is there a sovereign Government in Delhi ?
Or are you under the thumbs of a few foreign
oil kings ?

Of course, Dr, Sen deserves congratula-
tiong for his initiative and efforts to bend the
oil ¢ ies to our d d But
this is not enough. Our defence require-
ments must have the priority, a major por-
tion of which is still now under virtual mort-
gage with the foreign oil companies. If
to-day the hon. Minister takes over and na-
tionalises all the foreign oil companies,
we, on this side of the House, can assure him
that we will do every thing in our power to
make him completely successful.

P

But a peep into the interior of our oil
sector makes us completely demoralised.
The top bosses of the 0. N. G. C. and the
1. 0. C. are letting us down in our desperate
endeavour to become self-sufficient in oil.
These top bosses are mofe after their own
personal financial gains than build up a
glorious national project.

I will cite here only one or two instances.
Some years ago the O, N. G. C. wanted to
purchaae 599 bighas of land, roughly about

“200 acres, from the Nazira Tea Estite in

Assam, a Britlsh firm, to construct office
and to set up a workshop there. Clearance
fromi the Government of Assam tas also
taken. The particulat picce of land was
éntirdly Barken aitd Ho plant Whatidéver, dor
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to gpeak of a tea plant, wag on it, The
actual price of the land was Rs.14 lakhs only,
but the 0. N. G. C. or the Government of
India actually paid Rs.24 lakhs for the same.
‘Where did the balance of Rs.10 lakhs go ?
Who appropriated the amount ? Will the
hon. Minister make a proper inquiry and try
to find out what role did Shri L. J. Johnson,
Chairman of the O.N.G.C. take in this
transaction ? Will the hon, Minister also
find out what part Brig. Dhillon, Manager,
0. N. G. C., Eastern Region, play in this
sordid game ? Shri 5. B. Dey, Auditor,
Sibsagar, Assam noted Serious objection
against this manifest misappropriation. Will
the hon. Minister also try to find out what
consideration was given by the top bosses
ofthe 0. N. G. C. to this serious audit objec-
tion ?

Now look at the Lakwa Tea Estate. In
1965 the O. N. G. C. acquired a portion of
the tea plantation area of the Lakwa Tea
Estate for oil drilling. The land had tea
plants on it. Naturally compensation was
to be given to them, but the rate of compen-
sation was to be fixed according to the
scheduled rate of the State Government.
So, a tripartite meeting was held in 1965-
66. Brig. Dhillon representingO.N. G.C.,
the District Magistrate of Sibsagar represen-
ting Assam Government and the Managing
Director and General Manager of the
Lakwa Tea Estate discussed and agreed and
decided that Rs. 5 per plant should be given
as compensation. There are 2 lakh plants
and total of comp ion decided
upon was only Rs.10 lakhs. But the amount
was not given in that very Year. It was for
some reagons deferred behind the back of
the Assam Government, behind the back of
the District Magistrate of Sibsagar. The
emissaries of the O. N. G. C. and of the
Lakwa Tea Estate met and decided to en-
hance the rate of compensation from Rs.5
to Re.12. It hag been seen that during the
period 1966 to 1968 the O. N. G. C. paid
24 lakhs not all at once but in driblets to the
Lakwa Tea Estate. There is strong reason
to suspect why the total was paid in instal-
ments and not all at once. Shri S, B. Dey,
Auditor, Sibsagar has noted very strong objec-
tions against this over-payment of compensa-
tion. If these audit books are seized even
today the position will be seen. Although
these facts were brought to the attention of
the Minister sqveral months ago Iam very
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sorry to say that no action has been taken
by the Minister so far.

There is one Mr, L. J. Johnson, Chair-
man of the O.N. G. C. who goes out of
India 3 or 4 times every year. Whenever
he goes, he invariably takes one Shri Khem-
ka with him. What connection has this
Shri Khemka got with the purchases of
the O. N. G, C? How does he get the
foreign exchange for Shri Khemka's tours ?
Do other top bosses of so many autonomous
corpoTations go out of India g0 often and so
frequently }  Will the Minister try to find
out the investments in India and in foreign
countries of Shri Johnson end of Brig,
Dhillon and alo the foreign bank accounts of
these people. I know this is not an easy
job but an attempt will yicld luxurient divi-
dends, Thank you.
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Shri P, Viswambharan (Trivandrum) ;
This Ministry of Petroleum and Chemicals
and Mines and Metals plays a very important
role in the economy of our country, This
Ministry has under its control perhaps the
largest number of public sector undertakings
and the future of our country and our econo-
my depends to a large extent on the success-
ful working of the public sector undertakings.
The working of many units under this
Ministry tends to shatter our hopes in the
public sector undertakings.

Within the short time at my disposal [
would cite only the example of one unit
under this Ministry, namely the Fertilisers
and Chemicals Travencore (FACT) about
which much has been said. Not a single
session of the Lok Sabha passes without a
heated discussion on this FACT. This is
the biggest industrial unit in our State and
this is one of the oldest industies in the coun-

try.

At the outset I would like to point out to
you that this Ministry and this unit show

scant respect to this Parliament. I have
got copies of answers to a dozen questions,
The stock answer is that information is being
collected. Only last week when I put a
question about the names of persons appoin-
ted as Publicity Assistants in this unit,
though the number may not exceed a dozen,
the answer was that information was being
collected. I do not know why the firm and
the Ministry should shut out information
from this House. In this connection, I
want to know whether that list is not pre-
sented to this House because there is a paryi-
cular name, P palli Ar dakshan, in
that list. I do not want to go into details
here. .

18 hrs,

Under your distinguished chairmanship
the Public Undertakings Committee com-
mented on this factory ; it is the saddest
commentary on any public undertaking that
we have ever come across. 33 recommen-
dations and observations have been made
and in spite of the most damning observa-
tions of the Committee against this firm
nothing effective has been done to improve
matters. A C.B.I. enquiry is going on against
the managing director of this factory. While
this report was in our possession and the
C. B. 1. enquiry was going on against the
managing director the hon. Minister Mr.
D. R. Chavan visited that factory and stayed
there for a day and night also and the next
day he made a public statement praising the
managing director to the skies. That has
been reported in the papers. Is it not dis-
respect shown to this House ?

This factory has been functioning for the
last 23 years, It started production in
1947 during pre-independence days. It
should have been a madel for the other pub-
lic sector undertskings. Unfor ly it
is a model for corruption, wasteful expen-
diture, favouritism and nepotism. It has
been admitted here by Dr. Triguna Sen
that there was wasteful expenditure, but
nothing has been done to improve matters.

When we speak of the factory and its pre-
sent management, some think that we have
some p 1 grudge body there,
1 have absolutely no grudge against any
officer of that factory, How is this factory
functioning after 23 years of commmercial
production ? Its production is less tham
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fifty per cent of the installed capacity. When
we raised this question two years ago we
were told that steps were being taken to
step up production. In fact production has
gone down. In earlier days there was in-
terruption due to power shortage in Kerala,
The Ministry’s report and the notes on
important projects and schemes reveal that
there was no power shortage during the last
two years and yet production has gone down,
It has been said on the notes on important
projects supplied to us :

“The Udyogmandal unit has at present
a capacity of 70,000 tonnes of nit-
rogen and 33,500 tonnes of P40 .. .
Production during the year 1968-
69 was 34,450 tonnes of nitrogen and

14,909 tonnes of P,0;.”

‘That means nitrogen production is less than
50 per cent and in the other case it is about
45 per cent. Another revealing factor is that
production during the last year was less
than the previous year. In the report of
the Ministry, it has been stated that the
production for the period, April to Decem-
ber, 1969, was 76,704 tonnes whereas it
was 80,000 odd during the correspond-
ing period of the previous year. These
facts should be taken into account when we
level criticism against this factory.

Another point which I want to bring to
the attention of the House is this. The
present management of this factory corrupts
the other industrial units around it, namely,
at Alwaye. Recently, there was an en-
quiry by a member of the Board of Revenue
of the Kerala Government agsinst certain

11 i made agai the Travancore-
Cochin Chemicals, a public sector under-
taking under the Government of Kerala,

In that enquiry report, certain facts have

been revealed. For instance, it has been
revealed that the Managing Director of
of FACT influences and exerts pressure on
the management of the T. C. C. to sell T.
C. C. products in an irregular way, Here
is a statement by the Enquiry Commis-
sioner. At several places it has been men-
: tioned, “Supplied in deference to the wishes
of our Director, Mr. M. K. K. Nair,.” The
Managing Director of FACT is the Direc-
of the other firm also. In several places
it has been szid, “Supplied in deference to
the wishes of our Director, Mr, M, K. K.
Nair,”
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There is another point here. I do not
know the correctness of this. But Mr,
M, K. K. Nair has brought in the names of
Central Ministers to pressurise the T. C. C,
to sell their products in an irregular way to
some people, I will read just a sentence
from one of the letters written by the Mar-
keting Manage r of the T. C. C. to Mr. M,
K. K. Nair. In it, it has been stated :

“Two gentlemen carrying a letter from
the Minister, Shri Raghu Ramaiah,
were waiting outside your office.
You called me in first and indicated
to me. Later, they were also called
in and introduced to me. You
wished me to supply them a tonne
or two on the very same day.”

In another letter, a photostat copy of the
letter written by Mr. M. K, K. Nair himself,
of course, no Minister’s name has been
brought in. I am reading out these letters
just to show how he corrupts the other units
also under the State Government. He
writes to the Managing Director of the
T.C.C.:

“Mr. Krishnan of Calcutta met me at
Madras on 11th October, 1968. He
mentioned that he has been com-
pletely cut off by the T. C. C. He
has been the T. C. C.’s oldest re-
presentative, I feel that a person
like Mr, Krishnan who has always
been a good and faithful friend of
the T. C. C. should not be thrown
overborad, Will you kindly look
into it "

These are not private documents. These four
letters were published in a leading Kerala
daily under the caption Four Letters—
(Nalu Katthukal). They got wild pub-
licity.

Mr. Speaker : He must conclude now,

Shri P. Vi : ITam
ing, You yourself know the full details of
the working of this company. In spite of
our best efforts to improve the working of
this factory, nothing has been done. Only
last week, a discussion was held here about
the calling in of the Central Industrial Secu-
rity Force. This factory is the first public
sector undertaking among the four South
Indian States to invite the Central Industrial

N
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Security Force there while there is absolutely
nothing abnormal in the law and order situa-
t-on in that factory. These things have to
be enquired into, and the C. B. I inquiry
is there, When the C. B. L inquiry is
there, what is the harm in transferring the
officers responsible for this ? It was repor-
ted in a section of the press several months
back that the Managing Director was go-
ing to be transferred from that firm and one
Dr. Mukherjee was being appointed in his
place. What has happened to change that
decision, I would ask the hon. Minister,
Anyway, we, the Members of Parliament
from Kerula and the entire people of Kerala
are worried over these defects, Even now,
it is running at a loss, There is a discre-
pancy. In this note on important projects,
it has been said that during 1968-69 that
factory Was running st a loss. But the
FACT's report for that year szys it was
running at a profit of Rs32 lakhs, In a
unit where the capital invested is Rs.45
crofes, the profit comes to 0.075 per cent.
No dividend has been declared since 1963,
since the Government of India took over
that firm and since the present Managing
Director was appointed. Before that, it
used to distribute dividends.

I conclude with the appeal to this minis-
try to see that this only public sector under-
taking worth the nzme in our State functions
properly.

The Minister of State in the Ministry
of Petroly and Ch icals and Mines
and Metals (Shri D. R, Chavan) : Sir, I
have listened to the speeches made by hon,
members with rapt attention. Many points
were raised and criticism was made against
certain things. It is but legitimate that
M. P.s get an opporutnity to criticise and
also to make certain suggestions. The point
is, criticisms have got to be made and the
position has got to be explained.

My hon, friend Mr. Vigshwambh

of power shortage, 5 were sold to Nangal
fertiliser plant, Naturally, therefore, the
capacity was reduced to 62,500 tonnes of
nitrogen. On account of low stesm effi-
ciency and high conversion losses, the
attainable capacity was 55,000 tonnes, Tak-
ing this as the capacity, we have to consider
what was actually the production and whe-
ther any progress has been made or not. In
1969-70, the production went down as com-
pared with the last year. Why ? The
management tells us that it is on account
of mechanical troubles. It can be quite
understood, What hapy d during the
previous years and why were there persis-
tent losses in this plant ? Last time also
there was a half-an-hour discussion con-
cerning this. Several points were made by
Mr. Viswambharan and others, The posi-
tion was explained then also, At that time,
the position was, there was shortage of
power because certain hydel power projects
which were to be commissioned in Kerala
were delayed, There were also power
interruptions. I had calculated the num.
ber of power interruptions during the past
three years and the average works out to
165 power interruptions per year for the last
four years. As a result of that, production
suffers and the total loss during the period
of four Years was nearly Rs.10 crores, These
were some of the things which are beyond
the control of the management. This year
the production has gone down and the
reason that is given is mechanical troubles.
It is true that there is scope for improve-
ment, Improvements must be made and
the plant must reach the rated or the attain-
able capacity, If it cannot reach the ing-
talled capacity, it must run to attainable
capacity.

Some time back a technical commmee
called Sharma.C wias app d ta
go into the matter,

It saw the various as-
pects of the working of the plant, identified
the areas of difficulties and made certain

dati of a technical nature,

made a reference to the working of FACT
—Fertilisers and Chemicals, Travencore
Ltd. No effort will be made by us to hide
facts as they are, because facts are facts,
The position is, FACT has got an installed
capacity of 70,000 t of ni and

which I understand the management is try-
ing to implement. Some of the recommen-
dations have been implemented and some are
in the process of being implemented. The
produl:rmn in 1967-68 was 47 per cent of the

33,500 tonnes of PyO,. But whatis the attain-
able capacity ? During the last three
‘years out of about 8 electrolysers, on account

ly after-
wards, as 8 result of certain steps taken by
the management, it increased to 64.4 per-
cent in 1968-69. But it is true that it has
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come down in the subsequent year,
58.6 percent in 1969-70.

Therefore, we are not hiding any facts.
The facts are there for everyone to see.
There is enough scope for improvement.
Then capacity has been created by so much
of capital investment, the plant must run
to rated capacity, Most of our plants which
are in production today, nearly about geven
or eight plants, they are not running to
their rated capacity. Since we have made
huge investments on these plants, we have
to see that all these plants are running to
capacity,

It is

A reference was made to fertilizer targets.
I think the reference was made by Shri
Kothdri, In the Fourth Plan the fertilizer
target of capacity is 3.7 million tonnes, If
we succeed in building up this capacity, it
is likely that this capacity when it is built
up will produce nearly 3.2 million tonnes
of fertilizers which would be the consumption
Tequirement at that time.

The projects which are in production
have a capacity of 1.3 million tonnes, Pro-
jects which are under implementation
and erection have got a capacity of 1.2
million tonnes, making a total capacity of
2. 5 million tonnes, When, there are a
number of projects, both in the public and
private sector which are approved in prin-
ciple by the government, which will give a
capacity of 2,1 million tonnes.

We are very keen in the department to
see that the capacity planned for is being
built up during the Fourth Plan, Other-
wise, we would be in difficulties, We
must produce in the country about 3 mil-
lion tonnes of fertilizers and about 1.4 mil-
lion tonnes of PgO; to meet the consump-
tion requirements of the country. Even

ing that we d in attaining the
capacity by the end of the Fourth Plan,
even then there wijl be a shortage of ferti-
lizer to the extent of 6.2 million tonnes
which would require Rs., 1,043 crores
over a period of four years. Theref
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I have read gomewhere that about 8
million tonnes of plant nutrients are taken
out of the soil every year. Therefore itis
necegsary that about 8 million tonnes of
fertilisers are put back into the soil sa that the
fertility status of the soil is maintained and
food-grams production in the country
could be increased.

An analysis hat been made that had our
fertilisers production target been fulf‘lled
during the period 1963-64 to 1967-68, we
would have been in a position to produce
about 18 million tonnes of food-grains. But
du-ing this period fertilisers worth about
Rs.411 crere: and 40 million tonnes of food-
graing at a total cost of Rs.1,841 crores were
imported. This is the problem with which
we are confronted. Therefore we in the
Department of Petroleum and Chemicals
are very keen to see that the fertilisers pro-
duction targets which we have planned for
are built up quickly so that we produce
fertilisers, give them to the farmers of
the country, the pace and tempo of our
green revolution is maintained, develop-
ments in the agricultural sector are accelera-
ted and the growing demands of the grow-
ing people are met.

In this light the fertiliser project which
was licensed in 1966 has got to be viewed,
That project is the Goa fertiliger project.
It came under severe criticism both in the
press and through questions.

Shri J. Ramapathi Rao (Karimnagar) :
What about Ramagundam in Andhra Pra-
desh ?

Shri D, R, Chavan : The Goa fertiliser
plent, which will cost Rs.56.60 crores, will
praduce fertilisers Worth about Rs.38 crores.
A point was made in the discussions as to
what would be the outgo of foreign exchange
for a fertiliger project costing about Rs.56.60
cores and producing fertilisers worth about
Rs.38 crores. I calculated the figure and
came to the conclusion that for the import of
phosphoric acid about Rs.4.2 crores will
be ired and the of interest that

in the Department of Petroleum wnd
Chemicals we are very keen to see that
the projects, whether in the private sector
or the public sector, come up so that
the capaciry planned for 'is being built
up and the consumption requir of
the country are satighied.

is hkel'jr to be paid on the loan that has been
taken from the International Finance Cor-
porstion Waghington-and the Bank of Amer-
rica will be Rs, 1.56 crores. Theefore the
foreign exchange outgo will be Rs.5.8 crores.
Thus there will be net Saving of about
Rs.30 to 32 crores.
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It was said that dividend will be re-
quired to be pzid. But the dividend will
be required to be paid when the plant goes
into production and starts making profit,
As Isaid, in spite of the fact that we succeed
in building up a capacity of 3.7 million tonnes
of fertilisers, we will be required to import
fertilisers worth sbout Rs.1,047 crores un-
less we quicken up the tempo of building
up fertiliser plants in the country, In that
context it has got to be viewed. Nobody
heg criticized it but some passing reference
was made to it. [ hope and trust that Mem-
bers will bear this in mind and understand
it in case #ny reference is to be made to it

A reference was made by my hon. friend,
Shri Manubhai Patel, to what I said in the

hamical iinl

the petn p Aromatice,
Naphtha Cracker ; etc. Then there is the
Index plant which we have put at a cost of
Rs. 2.44 crores which is likely to produce
33,000 tonnes of Benzene and 14,000 tonneg
of Tolune. 60 per cent of this will be utilised
in the Caprolactum plant for which the
letter of intent has been issued to the Gujarat
State Fertiliser Corporation. The detailed
proposals for the purchase of technology,
basic designs, plant and equipment not
available in the country are expected short-
Iy.

The question is, about the petro-chemical
complex which is being created, whether
nephtha which is the feedstock for this com.
plex is likely to be available, The total

morning while answering the q 1 to-
day. Concerning the total availability of
crude from Gujarat fields I had mede a
reference to the Ankleshwar field where about
200 wells have becn drilled by the Oil and
Natural Gas Comm’ssion and which will
give a total production of crude at a gus-
tained rate of 3.03 million tonnes for a period
of four or five years.

Shri 5. 5, Kothari : Is Ankleshwar likely
to dry up ?

Shri D. R, Chavan : Then, gradually it
*s likely to drop down, so much so that by
1977-78 the production from the Anklesh-
war field is likely to be 1.41 million tonnes.
This is according to the recent estimate made
by the experts it the 0. N. G. C.

Again, from the north Gujarat oil ficlds,
the peak production is likely to be reached
later, after 3 or 4 years, say, 1.47 million
tonnes in 1973-74 and, gradually, it will
drop down to 0.50 million tonnes sometime
in 1978-79. Therefore the total availability
of crude from both Ankleshwar oilfields
and north Gujarat oilfields to which I made
a reference while answering the Short Notic
question this morning, will be 1.91 million
tonnes.

The present capcity of the Koyali re-
finery is 3.4 million tonnes. It has been
foupd that after re-vamping and de-bottle-
necking, it is likely to be 4.5 million tonnes,
Then, a reference was made by Shri Manu-
bhai Patel that around Koaysli refinery a
petl'oechemica! complex is being built up.
We propose to invest about Rs.200 crores in

requir t of nephtha in a peak period
will be nearly 7,59,000 tonnees per Year.
The question is, when the output of these
oilfields will go down, for the refining capa-
city that has been created, and if the crude is
not available to produce petroleum pro-
ducts, from where the nephtha is to come,

As has been said by my hon, friend,
Shr Manubhai Patel, Ankleshwar is consi-
dered to be one of the best oilfield in the
world because it has nearly 48 per cent
A, P. 1. gravity and the yield of nephtha is
also much higher which is abour 24 per
cent. I give an assurance here and now that
for the petro-chemical complex which is
being built up in which we are investing
Rs.207 crores, for sustaining the petro-
chemical complex, the feedstock nephtha
will be procured and made available to the
petro-chemical complex. If the crude is
not available, the refining capacity that has
been created will be fed either through im-
port of by tapping other resources,

Then, a reference was made by my hon,
friend, Shri Virendrakumar Shah, about off-
shore drilling in the deep-sea watcrs, called
the Bombay high. He said that we have
got so many proposals and-why is it that we
sre not collaborating with Tenneco. The
Tenneco proposal came in 1967, But before
that the O.N.G.C,, in a bid to achieve
gelf-sufficiency in the colntry, started ne-
gotiating with some of the foreign firms,
As a matter of fact, in June, 1967, the Ten-
neco proposal came and, along with that, we
received six or seven other proposals. If

-all thege proposals which Were received are
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clageified, categorised, you will find that
some of the proposals Were for joint venture,
some of the proposals were for contract
drilling and some of the proposals were on
the basis of assisted-owner operations, that
is, providing financial assistance and tech-
nical collaboration from competent foreign
firms who have got expertise in this line.

Now, it has been decided that deep-
sea drilling will be done by the 0. N. G, C,
on the basis of assisted-owner operations by
taking financial assistance and technical col-
laboration from some foreign firms, A dia-
logue is going on with some of the foreign
groups for the purpose of getting financial
assistance or technical collaboration. If
the oil is struck there ina commercial quan-
tity, I am sure, if not to the extent that the
entire gap between demand and supply will
be bridged up, but to a certain extent, the
gap between demand and supply will come
down.

Further, a reference was made by some
Hon'ble friends that the gap between demand
and supply is increasing. Today, we have
in the country a refining capacity of about
20 million tonnes. It has been estimated
by the Indian Institute of Petroleum—
they have made certain studies—that the
d d for petrol products will be
nearly about 32 to 34 tonnes by 1974.75,
And then what is going to be the indigenous
production at that time ? It was earlier
estimated that by 1974-75 the total indigen-
ous production both in the esatern and wes-
tern sectors Would be nearly 9-10 million
tonnes. Therefore, the gap between the
demand and supply is going to be 22 million

The d d for petrol pro-
ducts is increasing continously. I have cal-
culated and come to the conclusion that by
1978 the d d for petrol prod
will be nearly 50 million tonnes. There-
fore, the Government has understood that
very great efforts have to be made on the
exploratory front. A greater and greater
effort will have to be made to explore and
find out ncw structures through geophysical,
geological and seismic surveys so that we
can put in the drill in the area and try to
find out Whether there is any hydro-carbon
present there or not. It is wrongly sup-
posed by some hon. Members that there
are oil deposits in Bombay High. Some hon.
Members said that there are oil deposits in
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shallow waters, where actually the drilling
is being done . Actually we have to put in
a drill to find out the structures indicate the ~
broad possibility that there may be hydro-
carbon. But, unless you put in a drill and-
actually go down and come across oil, it can-
not be said that in & particular place you
will get 0il . Oil is found where it is struck.
It is not that you know oil is there and, there-
fore, you putin a drill there and start getting
it out. Geological and seismic surveys
indicate the broad possibilities that in this
particular structure there are possibilities
and indicarions of finding hydro-carbon.

The other thing we have got to do is ; -
we have to putin adrill and find out whether
it contains it or not. If it contains, you get
the oil. If it does not contain, all your re-
ports go wrong. It was said that a number
of wells have gone dry. That is a normal
thing. There is nothing unusual in it.

Only one or two points I would mention
because of the short time at my disposal,
A reference was made practically by all the
Membersto I. D.P.L. Sofar as I.D. P.L.
is concerned, the position is not as happy as
it should have been. As a matter of fact,
all the three plants are losing. The Anti-
biotics plant has lost nearly Rs. 9 crores.
Another plant has lost Rs. 6 crores. The
Surgical Instruments Plant has lost abour 4
crores. There was a total loss of Rs. 19
crores. Nobody is happy about it.  No ef-
fort will be made to hide the facts. As Isaid
in the beginning, these are hard facts. There-
fore, efforts will have to be made to improve
the conditions in these plants. Plants have
been created and they are there in which
we have put in Rs.53 crores. Now the
question is : whether these plants have
to be dismantled and thrown away. (Inter-
ruptions). It cannot be done. You have
to face the facts. You are confronted with
a situation and that situation has to be
faced boldly. You have to find out some
remedial measures to improve the conditions
in the plants. As a matter of fact, at our
instance, Russian experts came. Russian
experts along with Indian experts went
round the plants, saw all the aspects of the
plants and saw the areas of difficulty. They
have suggested certain remedial actions. As
a result of these measures, the plants have
started improving.
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An hon. Member said if there had been
no strike, probably excluding sll these losses,
_ there would have been a break-even in the
Synthetic Drugs Plant in Hyderabad. This
plant is improving. In Antibiotic Plant,
Rishikesh as against sales of Rs,20 lakhs in
the previous year, this year it has shown
some improvement. The sales are Rs, 148
lakhs. In another plant Synthetic drugs
it is Rs.347 lakhs this year as against Rs 65
lakhs last year, So, there is some improve-
ment. In the initial stages there are bound
to be teething troubles. All these equip-
ments and plants are sophisticated type of
plants where highly developed technology is
involved. And therefore it is bound to take
some time, My colleague and myself have
not given up coufage and we are looking
into these things daily and trying to find out
areas where improvement could be made
and given some time, both the plants Syn-
thetic Drugs and Aanti-biotics will make
improvement and I am confident there would
be a break-through-break even some time
by 1972-73,

A reference was made to the theft of
mercury, That is a theft involving about
Rs.2 lakhs. It was detected because the
consumption of mercury was increseing.
There are certain norms fixed for it, The
mercury is used in the production of Ri-
bose an intermediate required for the manu-
facture of Vitamin B. The management
went into the question and it was found that
pilferage had taken place and the matter
was referred to the police and it is under
investigation,

Refercnce was made about the strike,
On account of the strike we are losing near-
about Rs.1.25 lakhs every day in produc-
It is a matter within the purview of

tion.
the B . The g t is
autonomous, My senior colleague had a

talk with the Chairman and asked him to go
and meet the workers there. I hope and
trust that some good result will come out
of it, and that the strike will end. That is
all that I have to say. Thank you very
much, Sir, )
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18.38 hrs,
HALF-AN-HOUR DISCUSSION

INTERNATIONAL CONFERENCE ON
PRODUCTION AND MARKETING OF
EDIBLE OILS AND FATS

Dr. Ram Subhag Singh (Buder) :
As you know, Sir, the availability of Vanes-
pati is so very difficult now and in Dejhi
where the Govermment is sitting , people
go in procession to Safdarjung Road,

pecially en—and are d ding the
resignation of the Prime Minister. This
has happened because this Government
has given so many false pledges to the people
of India. They thought that the Green
Revolution will bring sbout a condition
in the country which will restrict imports,
But what has happened ? Instead of res-
!ricdng the imports it has increased the
imports,

It is a fact that to some extent, food.
grains production has gone up but ag you
know, this groundnut is also a green crop,
Cotton is also a green crop ; mustard seed
and other oilseeds should be included in the
category of green crops. But the Ministry
and more particularly top pelicy formulat-
ing people who go on trumpeting about
green revolution do nothing about these
crops. I do not know whether they will
consider this as green or black. The price
of Vanaspati has been increased 4 times
since December. When that drama was
enacted in Bombay and so many promises
were made at that time on 24th December,
the price was increased by 25 paise per kilo,

Again within two weeks, that is on 9th
January, the price was increased by 25
paise ; on 8th February it was raised by 20
paise, and on 7th March, soon after the pre-
sentation of the budget by the Prime Minis-
ter, because it was & millennium in the bud-
get according to her, she said that this was
the strategy of her Government’s policy.
Soon after that the price was increased by
30 paise, These increases were effected on
one kilogram. But if you consider it by
quintal, the price increae will be to the tune
of Rs, 100 per quintal, This chaotic condi-
tion has been ‘ b ne att !




